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to doncunce this country as a nation.
We are all citizens of this free country
and each one of us has a responsibility
of keeping the flag of this country at
the highest point and also upholding
the dignity and the sovereignty of this
country. Any  person who  detracts
from this cannot be considered to be
a friend of this country or a loyal
citizen of this country. What has ap-
peared in the press and what has hap-
pened in Los Angeles, to that extent, I
would say the Government should in-
stitute an inquiry and find out whether
it was the act of any person who is a
itizen of this country or of persons
who are not citizens of this country,
id what was the inspiring force for
'hese people to act in such a manner
s to caus, insult and injury to, all the
people of this country by insulting the
national flag. We understand, any per-
son who smarts under a sense of in-
dignation  the  Government is  duty
bound, we are also duty bound, to In-
culcate in him a sense of feeling that
he is an equal citizen like all other
citizens of this country, but at the
same time we must impress that where
the honour and dignity of this coun-
try is concerned, we cannot brook any
deviation from this golden principle,
golden rule.

Therefore, I would like to draw the
attention of the Government to, this
/very important and sensitive aspect of
the matter and request the Govern-
ment to forthwith get an inquiry con-
ducted, get all the details and inform
the 'House as to what the nature of
those protests done by those people
was at Los Angeles, who those people
had been, at whose behest it was done.

THE PONDICHERRY APPROPRIA-
TION (NO. 2) BILL, 1984

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY); Sir, 1 beg to
move:

"That the Bill to authorise pay-
ment and appropriation of “certain
sums from ,nd out of the Consoli-
dated Fund of th'e Union Territory
of Pondicherry for the services of
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the financial year 1984-85, as passed

by the Lok Sabha, be taken into

consideration."
As the hon. Members are aware, the
budget of the Union Territory of
Pondicherry for 1984-85 was presented
to Parliament on the 5th of March,
1984 and a Vote on Account to meet
the requirements of the Union Terri-
tory Government for the first six

months ending September, 1984, was
obtained and Appropriation (Vote on
Account) Act, 1984, was passed in
March, 1984. The Lok Sabha has

granted the balance of the Demands
for Grant and has passed the connect-
ed Appropriation Bill which is now
before this House.

To meet the total estimated expendi-
ture during the current year, the Bill
provides for appropriation from and
out of the Consolidated Fund of the
Union Territory of Pondicherry' of a
total sum of Rs. 77.12 crores, compris-
ing Rs. 70.20 crores voted by the Lok
Sabha and Rs. 6.92 crores charged on
the Consolidated Fund of the Union
Territory and inclusive of the sum
earlier authorised for withdrawal
under the Pondicherry (Vote on Ac-
count) Act, 1984.

Sir, in March, 1984. while discussing
the Appropriation (Vote on Account)
Bill, this House had a general discus-
sion , on the Pondicherry Budget for
1984-85. 1 do not therefore wish to
take th, time of the.House by again
dwelling on the various provisions in
the Budget. 1 shall, however, endeav-
our to deal with the points that may
be raised by the hon. Members in my
reply fo the discussion.

The question was proposed,

*SHRI O. J. JOSEPH (Kerala): Mr.
Vice-Chairman Sir, this Bill is being
discussed here today because there is
no elected Government in Pondicherry
now. There 1is no Governor either
there. This is not a happy state of
affairs. This situation is not peculiar
to Pondicherry alone. If you look back
you can find that it has become a
regular programme of the Congress

*English translation of the
speech delivered in Malayalam.

original



201 The Pondicherry

appropriation
Government to dismiss elected Gov-
ernments wherever the Congress Party

cannot form its own Government.

Sir, an election was held in Keraia
in 1965. The Marxist Party, in spite
ol many adverse circumstances, then
secured the largest number ol seats.
But the Marxists were not even given
an opportunity to try whether they
could form a Government and the
assembly was dissolved. That is the
sample of the democratic tradition of
the Congress Party.

Earlier on, Sir, the late Shri Pattom
Thanu Pillai's Party, although it was
a minority Party, was offered the sup-
port of the Congress Party to enable
it to form a Government. Later the
support was withdrawn and the Minis-
try collapsed and finally the Congress
Party itself formed the Government.
Sir, what happened recently in
Kashmir is known to everybody. The
defectors were given support to form
the Government there. Sir, the Con-
gress Party has not yet been able to
bring forward an anti-defection Bill..
(Interruptions). There is an anti-defec-
tion law in Kashmir. Sir, when there
was a split in the  Congress  Party
earlier a criterion was adopted to de-
cide the official party on the basis of
its strength in Parliament and Assemb-
lies. If that test w'as applied in
Kashmir, especially when there was
an anti-defection law there, the Farooq
Government could not have been
brought down. But nothing oj the sort
was done there. On the other hand' a
new Government was installed with
plenty of opportunities for horse-
trading.

Sir, after the last general electionﬂ

in Haryana the largest party was give
enough elbow-room for manoeuvrin;
and horse-trading to Jorm a govern- j
ment. Thus wherever you look you
can find that when the Congress Party
cannot form its own government, it
will not hesitate to resort to highly
immoral practices.

Sir, I think it is about an year or
so that an elected Government has not
been in office in Pondicherry.  Some
people offered to support a new Gov-
ernment, but they were not even al-
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lowed to try to form a government, AS
all these matlers were discussed on
an earlier occasion, 1 do no{ want to
2o into those details at the moment,
Normally elections were to be held
within six months after ihe imposilion
of President's Rule. But it is strange
why the Central Government has not
been able to hold elections and instal
a democratically electeq government
in a territory which is directly under
its rule, Normally electiong should
have been held within six menths, !
it is on the plea that the Congres:
Party may not secure enough majority
I can understand it,  Therelore, |
would like 1o tel] them thatif i not
good for the country if they go om
misusing the office of Governor to rule
the States whenever their party fafls
1o secure majority., In Kashmir the
Congress Parly is funciioning as an
opposition party suppoerting the gove
ernment., Sir, I have no doubt that
Mr, Shah also will meet the same fate
as the late Shri Pattom Thanu Pillai.
Anyway 1 do not want to dilate on it
any further.

Sir, Pondicherry is a small territory
comprising of many pockets in Tamil
Nadu, Kerala ang Andhra Pradesh.
What is the plight of this small terri-
tory under the government's rules?
This territory has only g small populas
‘ion. The most important industry
there is a textile mill, the Anglo-French
Textile Mill, 8ir, how long that fac-
tory has been remaining closed and
the workers have lost their jobs. T
think it is about a year, During this
period about 30 workers have COMe
mifteq suicide due to starvation. Out
of 7,600 workers in that mill, about 30
workers have committed suicide. Sir,
they gpre talking sbout self employ-
ment programme, They are spendin®
about 400 or 500 erores of rupees also
on that account, This mill is 2 moder-
nised mill on a sound footing which
coulq function very efficiently, But it
is a pity that no effort is being made
to take over and revive this mfll, Sir.
this Government always complains that
the production in the country is going
down due to labour trouble. But whose
faulp it is In Pondicherry that this mill
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is not working. Why they are not able
to take over this mill and reopen it.
All  Sections of the people, people be-
longing to all parties demanded that
this mill should be reopened. But I do
not find anything in this Bill to show
that they are making any effort to
revive this mill. I wunderstand that
they are putting forward some condi-
tions for the reopening of this mill.
Sir, they want that the number of
workers should be reduced, seven days
work to be introduced workload should
I increased and wages should be re-
duced. 1 wonder whether they have
no sense of shame to make such con-
ditions. When the workers are forced
to commit suicide ' want of employ-
ment, due to starvation, they are com-
ing out with such prepoterous condi-
tions. Sir, I do not know what is the

future of this country. Sir, I am of
the view that the mill can be taken
over without any of these conditions.

They had taken over some mills in
Bombay.  Nobody talked about any
conditions then. But now they are
coming out with all sorts of conditions.
Therefore what I want to suggest that

this mill should b, taken over im-
mediately ~ without any conditions be-
cause th, territory is under the Cen-
tral Rule at present.
Now another thing I want to men-
* tion Is about the medical institution
there. If is named after our late
Prime Minister, Shri Nehru. What is

the plight of that institution now. Out
of 120 professors and teachers required
to be there, the Faculty iy short of 30
teachers.  Therefore the Faculty could
Oot even be constituted. There is
(Bven the possibility of its recognition
Seing  withdrawn.  The  students are
not able to pursue their studies. There

are no facilities for  post-graduate
studies.  Sir, when this territory is
trader the Central Rule, why they are
not able fo appoint these 30 teachers
in that eollege. Why proper academic
atmosphti'e is not created there. Is

there any provision for that in this
budget? Does anything stand in your
way? Ili  you cannot nmake arrange-
ments Mfecr postgraduate studies there,
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why cannot you make arrangement's
for these students to pursue their post-
graduate studies is other States by
making reservations for them. 1 do
not find anything in this regard either
in this budget. ,

Sir, a large number of people of that
territory are engaged in fishing indus-
try. What is the arrangement for pro-
viding employment .to these people dur-
ing the rainy season and off-seasons.
Even during the season the fishermen
are not getting their dues. They are
often exploited by the boat-owners. Is
there any provision for relief .to these
people? Is there any proposal to set
up a fishing harbour for the develop-
ment of the fishing industry there? It
might be probably said that the found-
ation ston, has been laid for a fishing
harbour.  Sir, there is nothing new
about this business of laying the
foundation stones. Often the stone Is
forgotten after the fanfare is over; Sir,
we come across news items regarding
the laying of foundation stones for
various purposes. Many stones have
been laid in m, State also. Ministers
come and lay the stones. After that
nobody bothers about that. Often the
stones are removed and buildings are
constructed for other purposes. There-
fore, I do not have much expectations
about the stones said to have been laid'
there for a fishing harbour. Thus one
can find that nothing has been done

for the development of the fishing
industry there.
Sir, this territory of Pondicherry is

often mistaken for a part of Tamil
Nadu. There is a place called Mahe.
A large number of people of that area
also are engaged in fishing. Mahe is
an old port and there is a good river
there.  Therefore there is  enoxmous
potentiality for the development of the
fishing industry there. At least you
can lay a foundation stone there for
the present. Mahe also deserves con-
sideration. There are problems facing
the people of that area also. There are
areas in Andhra also belonging to Pon-

dicherry. When one talks about
Pondicherry  he  conveniently  forgets
about these areas. There is a textile

mill in Mahe also. That mill also is
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remaining closed. It is strange that
even th, existing industries are re-
maining closed under the Central rule.
That is the plight oi Pondicherry
under President's Rule.

A Central study has revealed that
there are about 56,000 families below
the poverty line in Pondicherry. Then
we would also like to know how many
families are there above the poverty
line. Sir, the entire territory of Pondi-
cherry may be of the size of a Cor-
poration, perhaps may be .ven less.
There are so many people below the
poverty line in such a small State.
Therefore 1 want to know what steps
government propose to take to provide
succour and relief to these epople who
are belo*v the poverty line?

Sir, it is claimed that about 400
crores of rupees is being spent for the
self-employment ~ programme. If  you
set apart 400 crores foi ten years and
at least one per cent of the profit earn-
ed by the industrialists and capitalists
every year you will be able to provide
unemployment benefits to all the un-
employed people in the country. If
you had spent this 400 cro.res during
the two Five Year Plans, that would
have been sufficient to provide un-
employment relief at the rate of Rs. 100
per heart per month to all these people.
What ar, you going to do for these
starving people of Pondicherry? What
relief Wtasures do you propose to
take?

Sir, the problems do not end there.
The people of this area, this territory
want an engineering college for their
children. . Are they expected to go “
States like Karnataka to secure admis-
sion to Engineering Colleges after
paying Rs. 50,000 or so. Is it not the
responsibility of the Central Govern-
ment to create such facilities there?
There aie no arrangements for en-
gineering courses there. I do not know
whether there are any arrangements
for free education in  Pondicherry.
When the neighbouring States are pro-
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viding facilities for free education ana
free meals to the children, is it not the
responsibility of the Central Govern-
ment to provide similar facilities to
the students in Pondicherry also. 1
do not want to go into the details now
as it was discussed on an earlier
occasion. But I would very much Like
the Government to look into the pro-
blems of the people of Pondicherry
and do whatever is neeessay. [ would
also request the Government to initiate
action for holding election there so
that an elected Government may be
installed there as early as possible. If
that is not done expeditiously it wiH
be a great injustice not ojily to the
people of Pondicherry, but also to the
entire people of the country. Thank
you.

THE VICE-CHAIRMAN (SHRI
SYED RAHMAT ALI): Shri M. S.
Ramachandran. Not  there. Shri D.
Heerachand.

SHRI D. HEERACHAND
Nadu): (Storied speaking in  Tamil).

(Tamil

SHRI R. MOHANARANGAM (Tamil
Nadu): All  South Indian languages
today.

ey (st daw w@wa w4
¥ T Fewt fet aw T 7|

. . growa: 57 ad FEEt
fear 2° arfwer & arew & Pao

SHRI R. MOHANARANGAM; Let
him speak.

SHRI D. HEERACHAND: Once in a
while we want to speak in Tamil also.
(Again started speaking in Tamil).

DR. SHANTI G. PATEL (Maharash-
tra): Sir, there is no translation.

SHRI D. HEERACHAND: Yester-
day 1 informed that I would speak in
Tamil.

SHRI V.
Nadu): Already
given in writing.

GOPALSAMY (Tamil
yesterday it  was
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THE VICE-CHAIRMAN (SHRI still exists and reminds us of the ser-B

SYED RAHMAT ALI): All right. You
speak later. Dr. Shanti Patel,

SHRI V. GOPALSAMY: Sir, he has
already given in writing Yesterday

itself.
THE  VICE-CHAIRMAN  (SHRI
SYED RAHMAT ALI): Tbe Inter-

preter is in the Lok Sabha. He is
coming. T will give him a chance
later on.

SHRI V. GOPALSAMY: This is the
facility they are providing here. In
languages also we are discriminated
against like this.

SHRI NIRMAL  CHATTERJEE
(West Bengal): Why should there be
only one Interpreter?

SHRI V. GOPALSAMY: Let them,
provide more Interpreters. Because
we come from a far away place we
are treated *like this.

DR. SHANTr G. PATEL: Sir, we
are having the diseusison on the sub-
ject which should have been properly
discussed in Pondicherry itself. ' But
because""of the situation that we have,
we have to discuss it here on the
floor of the House.

Sir, Pondicherry is a meeting place
of several civilisations. It is a his-
torical place. Recent excavations
have shown that there are relics show-
ing that there was a lot of trade bet-
ween this place and the Roman Civili-
sation. Sir, it is not merely this.
Longback of course, the Western
people came and invaded' this part of
the eountry and established their king-
dom. There is also that French cul-
ture which is found there.

We also have one of our greatest
revolutionaries setting down there and
preaching the philosophy which has
been tb, outcome of the deliberations
during his life time and attracted
people from all over the world. This
place came to be known as a holy
place. Of course Aurobind Ashram

vices that this great man rendered to
this country and awakened many
people all over the world. Sir, here
again poet Bharati who is known for
his patriotic literature-poems—also-
drew inspiration.

This is a place of such significance
and we find ourselves today discuss-
ing the matters which vitally concern
the people who inhabitate this place,
in the Rajya Sabha.

Sir, this has happened because un-
fortunately on the 24th June, 1983 the
elected Members were asked to go
home—"he Assembly was dissolved
and the Ministry <#iat existed, which-
ruled that particular Union Territory,
was also dismissed.

Sir, dissolution of the Assembly
and the dismissal of the Ministry are
events which seemed to have arisen,
from a certain grand design which
was perceived and later on executed
from time to time. It appears that a
political decision was taken at the
central level—at the Delhi level—
and that too at the party level, not
from the angle of the State but from
the angle of the party as to how the
party is going to benefit and can cap-
ture power ali over the country.

Sir, the Constitution which gives u»
federalism was sought to be under-
mined in this very clever manner. So,
what w, find is that the first salvo was
fired at by saying that there was cor-
ruption. Sir, I am repeating all this
which has been discussed because it
is necessary that certain things need
repetition not merely to refresh our
memory but to see that the point Is
driven home, in the hope that they
realised that thjs is not the way
the country should be taken for a rule.
Sir, that is why I am saying that this
was the salvo fired everyone of us
knows that ther, were three Congress
Ministers in this coalition Ministry
along with D.M.K, who knew what
was happening and what happened.
They were ateo party to it. It was
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something new which happened in tne

country. Once it was decided, right
or wrong, various charges were
sought to he made. Ultimately = when
it came to the distribution of seats
particularly in Rajya Sabha, the
whole matter broke through. Then it
was decided that this alliance with
D.M.K, should be abrogated. In the

course of time, as I said, first salvo
was fired by making allegations which
were not enquired into. When  the
distribution of seats for Rajya Sabha
came up, the DMK insisted, very
rightly so in my opinion, because
they had the largest number of people
in the Assembly, that the seat should
go to them. This was last straw in
the camel's back and it had to be
taught a lesson. They were going in
a particular direction in which they
found an opportunity to move with a
greater speed and tbat is what they
did.  They engineered some defections
and after engineering defections, with-
out going in constitutional manner or
in a democratic manner the Lieutenant
Governor sent a report to the Centre
recommending  dissolution  of  the
Assembly and proclamation of Presi-
dent's rule.  On his advice the Centre
promptly dissolved the Assembly and

the Ministry was dismissed. So this
was a most undemocratic step. It was
not merely undemocratic, but it was

an authoritarian step. It shows how
politics is sought to be managed in
this country. It was the first action
as far as dissolution of Assembly and
dismissal of Ministry are concerned.
As we saw, later on it was followed
in Sikkim.  Once people whom they
consider undesirable or parties whom
they do not want are in charge of the
Government of a State, they are
sought to be removed under the shelter
of the powers given by certain articles
of the Constitution or under the law
which governs the Union Territories.
That is how, without giving an op-
portunity to the people concerned or
to the elected representatives concern-
ed, the Sikkim Assembly was dissolv-
ed.

Here in Pondicherry, Mr. Rama-
chandran, the then Chief Minister,
goes to the Lt.-Governor and  gives
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him in writing—not merely talks tc
him but gives him in writing—that*
this is the support that he has,  that
he has at least 13 men belonging to
the DMK, three men of the Janata
Party, one of the Indian Muslim Lea-
gue and one of the Communist Party
(Marxist) and so they had 18 out of
30»-1 repeat, 18 out of 30. And yet
the Lt.-Governor thinks it proper that
the Ministry has lost the majority.
Sir, even the party leaders had gone
and met the Governor saying, "we
have pledged our support. If there is
an, doubt, let there be physical
verification, or let there be a vote on
the floor of the House so that it is
proved beyond doubts as to who has
got the majority." This is the real
democratic way.

Sir, this dismissal is violative of
not merely constitutional propriety but
also established conventions.  After
all,  democracy is not just a letter of
law. Democracy is just not govern-
ment by the majority. Democracy is
something which has to be properly
understood and the people's aspira-
tions have to be kept in mind. Demo-
cracy is a system in which conven-
tions play a lot of important role. Sir,
it is said that the government in  the

U. K. is run more on conventions be-
cause they have the force of law.
Those who believe in democracy,

those who swear by democracy, must
lay down by their own example as to
how they want to do it. =~ But the
present rulers, I am very sorry to say,
have the least respect for the wvalue
system. In every walk of life, the*
value system is falling and' the politi-
cal life of this country is also being
eroded by such actions, i, such dis-
missals and dissolutions.

Sir, this design was carried out, as
I said in Sikkim and the last example
" is of Jammu and Kashmir. Of Course,
one may argue that Mr. G. M. Shah
was given an opportunity to test his
strength in the Assembly. But we
know &hat happened. Sir, it is good
that you were not there in the Chair
of the Speaker. Otherwise your fate
would have been the same as that of
the Speaker of the J & K Assembly.
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He was bodily lifted and removed
from the Chair. He, sitting alone in
the Chair, could not do anything.
Persons from th, gallery had also
rushed to the Chair.

st soret s vz (Pagre): Tt
FUT IS ABT | . (zwmum)

DR. SHANTI G. PATEL; The Chair
was not to be lifted. The person sit-
ting on the Chair was to be lifted. It
was very easy. If the Chair could not
be lifted, they would have broken the
Chair also. Let us not go into that
part. What I am trying to say is that
democratic  traditions and conventions
are sought to be broken and this is
how the country is sought to be gov-
erned, which brings no credit to any
of us.

Sir, where it suits the ruling party,
they always allow things to go their
way. In the case of Haryana, a lot of
horse-trading  was allowed to take
place—Rs. 2 lakhs or Rs. 3 lakhs, or
whatever the price may be and a
decided minority—there was no elected
majority there—was converted into a
majority.  There the Assembly was
not sought to b, dissolved because it
did not suit them. There the Chief
Minister was a man who was capable
of bringing In other people and making
a so-called majority—bought majority.

That again brings me to the point
why fresh elections have not been
held. Enough time was there. If
they really felt that the people are
tired or that there really was corrup-
tion, then the people would have ex-
pressed their views and given their
vote to that party which really stood
for honest politics. But they were
afraid. So elections have not so far
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been  held. Elections are overdue.
They should have been orderd within
a few months and people's wishes
should have been obtained. But this
was not done.

As 1 said at the beginning, one can
talk about the Budget. But I believe
that the persons who hail from tbat
place would have been more eligible
to speak on it My predecessor had
already referred to some aspects of it.
I would only like to repeat them with
a view to emphasising the points.
This is a coastal town where there is

a lot of scope for fishing. But what
has been  done for developing this
place as a fishing harbour? A num-

ber of times in this House and in the
other House suggestions have been
made that this place should be de-
veloped as a fishing harbour. Fishing
has a lot of potential. ~Not merely
does it provide a good and nutritious
food which we, of course, do need and
which we can collect in plenty, but

it offers a lot of export potential. If
in a right manner an approach is
made and a plan is prepared with
proper  allocations made by the Fi-

nance Ministry, then probably, this
Budget itself could bring prosperity
not merely to the people inhabiting
this place but also to the country at
large. But, I am sorry to say, this
particular  opportunity is being wasted
and no concrete step is being taken.

Then there is question of the tex-
tile mill there. Like all other mills,
this only good mill there, is also
going to dogs. This was one of the
best mills like the BNC mills in
Tamil Nadu. Now that remains closed
with the worst of conditions existing
as far as the workers are concerned.
Here is a means for the running of
it or for the taking over of it; all
the persons from all the trade union
organisations  indludin® INTUC  have
appealed, please tak» this over and set
It right. It is no use blaming thi*
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party or that party. If you are already
having 125 mills under NTC one more
is no going to make "a difference. But
When you are governing the Territory
from the Centre, you should provide
an ideal rule, an ideal way.

Similar is the inactivity also in the
sphere of education. They have been
asiking for a Central university for
a long' time. Promises have heen
made saying we are planning this
college, that college*. But a properly
planned university is not yet being
opened there. I wish that this step
were taken along with similar other
steps so that the level of the people of
this Territory comes up.

In conclusion I would only like to
say it is still not too late to retrace
the steps and save the country from
the complete political immorality and
from the atmosphere wherem only
wrong succeeds and right is not
allowed to raise its head. One can
fool one for some time but one cannot
fool all for all the time.

Thank you.

THE VICE-CHAIRMAN (SHRI
SYED RAHMAT ALI): Shri M. S.
Ramachandran.;

SHRI R. MOHANARANGAM: Mr.
Vice-Chairman, before the honourable
Member there speaks, 1 would like to
make a humble submission. We &re
here 18 Members from Tamil Nadu,
in this House _ out of a total of 240 or
so. I have not been able to under-
stand why there is no person appoin-
ted to work as an interpreted for Ta-
mil. I appreciate your position and
I appreciate the practical diffi-
culties' of the officers here. My point
is even though the Members from
Tamil Nadu are not speaking in Tamil,
yet, there are 18 Members coming
from Tamil Nadu, representing Tamil
Nadu in this august House, and it is
the duty of the Government to appoint
a permanent Interpreter to interpret
from  Tamil to Hindi or vice
versa, even if he does not have any
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work. It is my humble request that
the  Government should apDoint an
Interpreter from Tamil Nadu who too
must occupy a seat somewhere there
in those booths. Because of this parti-
cular shortcoming one Member from
Tamil Nadu is not in a oosition to
speak now. This demand may appear
to be a small thing, but it is an im-
portant point. It may be said that
it is a very small thing. But for those
of us coming from Tamil Nadu it is
a very important thing. It creates the
impression that we are considered to
be second class citizens and therefore,
our language is not given due impor-
tance. We have been discussing this
problem for the past 37 years, since
independence. You may think it is a
very small thing. But if things are
allowed to continue in this fashion,
this will be considered a major thing
one day. If the interpreter js here,
he wiH be able to speak. But because

of this difficulty ol! npt having a
Tamil 'Interpreter, a very important
Member is denied an opportunity to
speak. This is something' which I

wanted to bring to the notice of the
House and, through you, to the autho-
rities concerned.

3P.M.

DR. SHANTI G. PATEL: 1 fully
support his demand.

THE VICE-CHAIRMAN (SHRI
SYED RAHMAT ALI): I have noted it
and will convey to proper quarters.
Shri M. S. Ramachandran.

SHRI M. S. RAMACHANDRAN
(Tamil Nadu): Sir I rise to
support  the  Appropriation  Bill  for
Pondicherry. Let me also avail this
opportunity  to  congratulate ths  pre-
sent administration in. Pondicherry
for the good developmental work done
at a faster pace. The Pondicherry
State Government have not only come
to the expectation of our planners,
but they have also exceeded their
expectation in regard to the target. -
They have increased revenue and they
have also mobilised more resources
than what was expected of them.
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One thing I am not able to under-
stand. Whenever there is a change
of Government following the Consti-
tutional crisis or whenever the ruling
party loses its majority, my friends in
the opposition say: Democracy is in
danger, democracy is in danger. This
I do not understand. It has become
a stock slogan for them. With regard
to Pondicherry, I would like to remind
those who complain about non-exis-
tence of democracy in Pondicherry, of
one thing.

In the election held in 1980 the
DMK and Congress (I) combined and
formed an alliance. The DMK secured
14 seats and the Congress (I) party
got 10 seats. In all they together had
24 out of 30 seats. In June 1983 my
Party found that the people there were
having the impression that the Chief
Minister and the whole Government
there were not able to deliver the
good* as promised by them in their
election campaign. Then my - party
decided to come out of the coalition.
It is our right as a political party to
dtecide whether, to continue in the
Government or not to continue in the
Government. It is purely the prero-
gative |of the party concerned. In
our political wisdom we took the
decision not to go with them and so
we came out of that coalition. I do
not think that in so doing any injustice
was caused to democracy. That was
our democratic right and that was
what we simply did. And our party
with ten Members came out. What
happened to the rest?** The Deputy
Speaker belonging to DMK Party,
made a written representation to the
Governor saying that he is not going
to support the Government any longer.
After giving this statement he left

India and went to France. @~ Two more
DMK members left the party and
joined the ATIADMK Party. Let

alone that the DMK was not able to
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go along with the coalition but thej
could not keep .their own' partymer
together. The Deputy Speaker lefl
and two more members left. Thus
they lose the majority.' How was
democracy in danger there? I am not
able to understand that. Ig demo-
cracy safe when the partyi after
hiavinf lost majority continues in
power? Is that yourj interpretation
of democracy?

If the then Government of Pondi-
chery was dismissed, it is not because
of anybody else trying to tamper with
the democratic processes in the coun-
try. Because they lost the confidence
of their own people, because they
lost the confidence of their own alli-
ance party and because they lost the
confidence of their own members, they
fell and that was why they brought
about their own fall aa a Governmem.

Sir, some points- I would like to
make at this stage. There are two
demands of 'the Pondicherry people
which I would like to mention. The
jPireviouSj speaker, Dr. Shanti Patel.
also mentioned about them.  Pondi-
cherry is a Union territory surround-
ed by the State of Tamil Nadu and
fhe Pondicherry people, when Pondi-
cherry was liberated from the French
$ule, were promised that their be-
coming a part of India would be better
for them and that would be in the
interests of the people of Pondicherry

andl that Pondicherry as a Union
territory would flourish. But these
promises, though  fulfilled to some
extent, remain still and the aspira-
tions  of the people of Pondicherry
have not been met in full. Some of
'the demands were ialso mentioned

earlier which 1 also would like to
repeat. Sir, the people of Pondicherry
have been demanding that a Central
University should be established in*
Pondicherry and I understand that the
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setting up of this University there has
already been cleared by the Union
.Education = Ministry but for some
reasons, the necessary legislation is
not being passed. 1 would like to
urge upon the Government to take
early steps to expedite the setting up
of a Central University in Pondi-

cherry.

Sir, there is another thing which I
would like to mention. Many of the
honourable Members may know that
"because of the Aurobindo Ashram and
the Auroville Village, Pondicherry has
become an international tourist centre
andl  thousands and  thousands  of
people from all parts of the world
are visiting this place. But, Sir, till
now, there is no airport there. I would
like to urge upon the Government td
Consider the question of setting up
:an airport in Pondicherry.

Another thing that 1 would like to
mention is about the textile mills
there. There are three textile mills
in Pondicherry. On, mill, Bharati Mill
by name, has already been taken over

by the National Textile Corporation.
Anoth* mil® the Swadeshi Mill,
though not actually taken over, its

management has been taken over by
some Government agency. The only
mill that remains is the Anglo-French
Mill which is under closure for the
last fourteen months and more than
seven thousand workers are facing
lunemployment because of the closure
of the Anglo-French Textile Mill. 1
was a member of the delegation of the
trade union leaders who met the Prime
Minister and other Ministers and we
urged upon the Government that in
the interest of the continued employ-
ment of those workers affected.by the
sclsoure the Government should take-
over this Mills also. During' those dis-
cussions. Sir it was suggested that the
National Textile Corporation was not
interested in taking over any more
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mills, but if the State Government
couid come forward with their own
corporation, they could take it over.
This suggestion also has been accepted
by the State Government and they
are prepared to form the corporation
and take it over. During the debate
on this Bill in the Lok Sabha, Sir, our
honourable Finance Minister has said
that the delay in taking over is not
with  the Government but all the
trade unions should come up with a
proposal to make the mill work in a
viable condition. In this respect, I
would like to submit that just two
years back, before the present ma-
nagement of the Mill was taken over,
there was an award relating to ratio-

nalisation. The local Government
appointed an arbitrator and both the
parties argued Dbefore the arbitrator
and the arbitrator gave an award

which  was accepted by Dboth the
sides, implemented by both tha sides
and, after that award the Mill was
running very well. I am not able to
understand how, under these circum-
stances, there could be any complaint
against the workers. Even assuming
that something more has to be done,
I would like to urge upon the Govern-
ment to reopen the Mill immediately
and then start the negotiations. It
is not fair to continue the unemploy-
ment of 7500 workers for over 14
months. Another point I am unable
to understand is that the Government
expects all the trade unionists to come
to some terms. Sir, I am myself a
trade unionist. I am sorry to submit
that in the present  poli-
tical set-up it is not possible to come
to an agreement with all the unions.
Some of the unions® I am again sorry
to state are more interested in keep-
ing the mills closed till the elections
are over. When there are some who
have vested interests and they are
interested in keeping the mills closed
till the elections are over, how can you
expect all those unions also to come
to a reasonable settlement? 1 would
again and again urge upon the Go-
vernment not to lose any further time
in re-opening the mills. (Time Bell)
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You should open the mills immedia-
tely. And whatever the terms to make
the mills viable, on my part as a trade
unionist connected with mills' workers,
I can assure you that a fair and reas-
onable settlement is possible.

Thank you, Sir.

SHRI D. HEERA CHAND

Union  Territory  of  Pondicherry

adjacent to my State of Tamil Nadu
and since there is no representative ol
House,
have necessarily to bring to the notice
of the hon. Minister certain important
issues confronting the people of this

this  Union Territory in this

Union Territory.

The hon. Members who preceeded
me pointed out the imperative neces-
sity of opening the Rodier Mill in
Pondicherry, which is remaining closed
for about a year now. My hon. friend
Shri Ramchandran in his speech gave
a graphic account of the grave situa-
tion prevailing in Pondicherry as a
consequence of continued closure of
this textile mill. 7500 families of the
workers of this Mill are on the streets
in search of their next meal. These
families are in the dire need of succour
and relief, which can be provided only
by the opening of this Anglo-French
Textile Mill. Neither any political
reason nor any other extraneous consi-
deration should be a hurdle in the re-
opening of this mill. Some of the
workers were driven to find a solution
in their suicide. The situation, if it is
allowed to continue may result in
some more unnatural deaths of wor-
kers. The starving workers must be
saved from extinction. The Govern-
ment must explore all possibilities of
opening this Mill. If the Government
wants to prevent this tiny territory
from being overtaken by economic
chaos then the Anglo-French Textile
Mill must be nationalised forthwith or
the National Textile Corporation must
take it over. Iappealto the hon.
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Minister to strive seriously for the
re-opening of this Mill in whatevei
way he deems fit.

We have a pre-eminent medical
institution in  Pondicherry, which is
known as JIPMER' 25 percent of the
hospital  facilities are used by the
people of Pondicherry and the remain-
ing 75 percent by the people of Tamil
Nadu. This hospital has sophisticated
and modern medical apparatus and
machines. Yet, unfortunately, it is on
the verge of being wound up. 30 to 40
teaching posts are remaining unfilled
for years at a streth. The Medical
Council of India has issued a warning
to the Health Ministry that the recog-
nition of JIPMER is likely to be with-
drawn on this score. When 1 was
talking to the Health Secretary this
morning, he candidly admitted that
no capable Doctor is willing to go to
JIPMER  Pondicherry. In the earlier
years, the posting in Pondicherry was
considered to be a punishment in
Andman Island. After going to Pondi-
cherry it was wellnigh impossible to
get out of this JIPMER. The adminis-
trative deficiencies should not stand in
the way of competent medical men
being posted in JIPMER. Earnest en-
deavours must be made to eliminate
them so that the teaching staff conti-
nue to work in Pondicherry.

My hon. friend, Shri Joseph stres-
sed the mneed for expanding Pondi-
cherry Port so that the fishing commu-
nity here is enabled to have livelihood.
By the expansion of Pondicherry, the
congestion in Madras port will also
get reduced. Pondicherry will also
have  avenues of  augmenting its
revenue.

I demand that Pondicherry must be
given B-2 status. This will help the
Government employees, besides giving
fillip to the trade and business her*.
This has been the long standing de-
mand of the government employees of
this  Union Territory. This  genuine
grieevance should be redressed.

English translation of original delivered in Tamil.
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The Government of India have ho-
noured those who have sacrifled their
everything for the freedom of the
country. They have been given pen-
sion for their life time. Unfortunate,
ly. I do not know on what grounds
the freedom fighters of Pondicherry,
who also similarly gave their every-
thing ,t the altar of liberation from
French regime, have been denied their
legitimate dues of recognition. They
must be given pension immediately.
Their number is just 450 or so. Their
contribution to the freedom of India
is in no way less than that of their
counterparts  outside Pondicherry. The
hon. Minister should sanction pension
to the freedom fighters of Pondicherry.

Some years ago Central Minister
laid the foundation stone for the Air-
port in Pondicherry. Now we see
only the foundation-stone. No Airport
nor any aeroplane is seen in Pondi-
cherry. I urge upon tbe Minister to
bring Pondicherry on the air-map of
India.

The patriot-philosopher-sage Shri

Aurobindo  established the Aurobindo,
Ashram in  Pondicherry. His devout
followers derived spiritual solace at

the feet of their Master in this Ash-
ram. After the samadhi of this 20th
century rishi, this Ashram has become
a den of undesirable activities be-
cause of the power of foreign currency
pouring here. The foreign money has
catapulted the value of property here.
The prices of primary necessities are
soaring sky-high. The people of Pon-
dicherry are the worst affected by the
corroding influence of foreign money.
Since this is in the domain of our Fin-
ance Minister, I suggest that suitable
steps should he taken to ria this cen-
tre of spiritual solace from the over-
powering influence of foreign money.
Pandit Jawaharlal Nehru had given a
solemn assurance that the exclusive
culture of Pondicherry would be pre-

served 'or ever. He was enamoured
of the synthesis of Indo-French civili-
sation. I suggest that the present Gov-

ernment should also protect Pondicher-
ry and sustain its own cultural moor-
ings. For many months now there is
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no representative Government in Pon-
dicherry. I urged wupon the Minister
fo conduct elections soon S0 that the
people of Pondicherry have their own
elected Government.

With thes, words, 1 thank you very
much for giving me this opportunity
and I conclude my speech.
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SHRI S. W. DHABE (Maharashtra):
Sir, I wiH be brief in my submission.
The Appropriation Bill does not show
any intention of this Government to
hold elections in the near future. No
expenditure has been provided in the
budget or any' additional charge. The
only items which provide for additio-
nal expenditure are like public works
with the biggest item of public debts.
Sir, Rs. 3,50,34,000 have been provid-
ed fo* public debts and capital amount
Rs. 3,27,41,000. Therefore, the main
item on which we have this Approprfc
ation Bill is about the publie debW
amounting to RS. 6,77,00,000. T would
like to know whether these ,mount»
were due when we passed the Budget
or whether it has become due after
passing the Budget and how such a big
liability has been shown therein. THe
whole Appropriation Bill only relate®
to public debts, I would like to know
the details of these publie debts which
you have to discharge and for which
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additional provision from the Consoli-
dated Fund has become necessary. The
ratal Appropriation Bill is nothing but
Bublic debts. There is no provision
for amenities or for other items which
were expected to be attended, because
Pondicherry has got a number of pro-
blems. The main problem to which my
fciends have already referred is the
takeover of the mills. "Why has the
Government not appointed a commit-
ee under the Industries (Development
afld Regulation) Act, 1951 to make an
enquiry and to take over the mills.
Only this morning we heard from the
Minister of Commerce that National
Textile Corporation is running 125 sick
units in the country. Such a small
ferritory of Pondicherry has got a ma-
jor industry, which is the textile in-
dustry, the Anglo-French Textile Fac-
tory, having an employment of 7500
Workers; that means, about 50,000 per-
sons, If 7500 families are taken toge-
tner, in a population of 1J lakhs are
depending on it. But the Government
does not seem io be serious about the
solution of their problems. To say
tfte least, the attitude of the Govern-
ment seems to be callous. Therefore,
I would like to know from the hon.
Minister whether he is going to give
an assurance to the House in this res-
jject. He need not take up the plea
tbat he is not concerned with it and
tbat he is only concerned with the Ap-
propriation Bill, and nothing else. I
Would like to know why is the Govern-
ment not in a position to take over
tbese mills and solve this problem?,

The other question which comes to
my mind is in regard to the limited
powers of the Legislatures in the Union
Territories. I am told, there is a com-
mon Governor for Pondicherry and
Tamil Nadu. These Legislatures have
not much powers, as in the case of
the State Assemblies. Even in regard
ti) Bills, they have to seek the consent
ot the Central Government. They are
treated as second class citizens. Tb*J
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have , lessor status than in the case
of a State Assembly. When these in-
stitutions have come to stay, there is
no reason why they should not be
brought on par with th, State Assem-
blies, so far as the powers of the
elected representatives are concerned.
Not only that. In the case of these
Legislatures, the Governors are given
powers to do certain acts. I think,
this anachronism in the Constitution
should be removed and the Legisla-
tures in the Union Territories should
be brought on par with the State As-
semblies.

Sir, Pondicherry is an example of
the blatant misuse of article 356 of the
Constitution. There ia no mention in
the whole Appropriation Bill; there is
no additional amount asked for, for
the purpose of holding elections to the
Assembly. This means, for the whole
year, 1984-85, they want to continue
with the Central rule, without any
rhyme or reason. The time has come
when a consensus should be found and
the Prime Minister should call a meet-
ing of all Opposition leaders to decide
as to what should be the guidelines
for the use of article 356. Even now,
as you know, the institution of Gover-
nor is being eroded. Anybody is ap-
pointed as Governor. In fact, it has
become the dumping ground for poli-
tical discards, for politicians and
other civil and defence officials whom
the ruling party likes, and also those
Unwanted political heavyweights.
Those who are found unfit in the Min-
istries an<j so on are eased out and
they are appointed as Governors in
various States. When Pandit Jawa-
harlal Nehru was the Prime Minister,
the test for appointment of Governors
were: experience, ability, integrity and
impartiality. Those were the conside-
rations which weighed with the rulers
then in the appointment of Gover-
nots. But what is happening now?
Today, yes men are appointed as Gov-
ernors. Their only duty is to send
papers to the Prime Minister's office,
even before they pass orders, as to
who should be the Chief Minister and
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whether tbe State Assembly should be
dissolved or not. I do Dot understand

thia.  The intention  of  the
framers of the Constitution
and the letter and spirit of the

Constitution have been flouted recent-
ly in the case of Sikkim, Jammu and
Kashmir and Pondicherry. I take this
opportunity to warn the Government.
Simply because they are small terri-
tories, you should not think that any
misuse of power will be entertained
and liked by them. Tn fact, why should
the Central Government, which is so
powerful, why should the ruling party,
which claims itself to be so powerful,
bother about having a Government of
one party or the other, in those small
areas like Sikkim and Pondicherry?

What is tbe story of Pondicherry?
My friend wil] give more details
about It. Ther, was &n alliance Dbet-
ween DMK ana Congress I in Pondi-
cherry. Because the Congress 1 parted
company with the DMK, they thought
it fit to pull dov/n the Government
there. Tbey did this simply because
they broke away from the DMK. They
were not given even a chance to ex-
plore the possibilities of forming an
alternative Government. This is a
clear example, where the misuse of
power is so explicit. T would appeal
to the Government, through you, Sir,
it is hlghtime they take some steps in
this regard, before th. people take to
more an<l more violence and terrorism.
People are losing faith in the political
and democratic institutions. People
are feeling disillusioned. If you want
to restore confidence in the minds of
the people, it is necessary that Parlia-
ment, specially, the ruling party, ins-
pire confidence among them. They
should have the right to establish what-
ever Government' they want. T would
like to know, why elections in Pondi-
cherry are being postponed? The ma-
chinery is there. Anytime, elections
can be held. There is absolutely no
reason for extension of the period
under article 358. There is also no
reason for this Minister to present the
Budget and the Appropriation Bill to
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authorise paymen't of certain sums ior
the year 1984-85. Under these cirCurn-
stances I think this is not , very frSi)-
py position and the Government mliit
immediately announce fresh -elections
for Pondicherry.

SHRI V. GOPALSAMY: Mr. Vice-
Chairman, Sir, [ extend my gratitude
to you for giving me this opportunity
Sir, the very nam, 'Pondicherry' ins-
pires all freedom moving people 'm
the South. This is the birth place ot
* a great revolutionary poet Bharatbi
Dasan. 1 recall his famous dictum io
our people.

Engai Vazhvurri Engal Valamum

MangaU'ii

Thamil Enro Sange Muzhangu"
Out life and prosperity, everything im-
pends upon the flourishing language
Tamil. This is the land which gave
asylum to the great revolutionary poet
Bharathi. I would like io quote hi?
famous song: FEthantharu Manayien
Neenge Idar ~ Migu/Siraippattalum
Vithantharu Kodi Innaz Viiainthennai
Varythittalum Pathnthar IrandCm
Maui  Pazli Mignuthizhivuttalffin
Suthnthiira Devi Vnnai Thozhuthici J
Marakkilene.

I would like to translate this- couplet
Even if 1 am subjected to prolongu'
privation from my family, even if 1
am thrown to the dark prison cell,
even if I am deprived of all the world
pleasures and comforts, even if I Sm
subjected to crores of tortures, I would
never forget to worship the Goddess
of freedom and liberty. It is the plate
Which gave asylum to the poet
the freedom fighters. Had the out-
come of the Plassey battle been differ-
ent, India would have become a French
colony rather than the British colony
But the French ruled Pondicherry.
After we got independence Pand't
Jawaharlal Nehru visited Pondicherry.
He described it as a paradise in South.
It is very unfortunate that we discw"
the budget of Pondicherry. It
have been fortunate if the floor of tne
Pondicherry Assembly had discussed
the Budget, but we are discussing tTte
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budget of Pondicherry today. Is it not
a mockery of democracy? We discuss
th, budget of Punjab. Is it not a moc-
kery of democracy. We discuss the
budget of Sikkim. Is it not a mockery
Of democracy? We discuss the budget
of Pondicherry, is it a mockery of de-
mocracy, and we discuss the budgets
of* States every now and then. Is it
not a mockery of democracy? (Inter-

uplions. you please listen. (Interrup-
tions). You are having false impres-
sion. You are under an illusion. (In-
terruptions). You please listen, I have
not still come upon you, I am going to,
you please wait. They shout at times.
They .shout, they do not have the pati-
ence even to listen. You are, 120 mem-
bers in this House. If you shout all
together, nobody can beat you, I can-
not beat you. But you should have
the patience to listen. [ was going
through the debates of 1959 of both
the Houses. When Mr. Namboodri-
oad's government was dismissed. Ac-
cusations were made heavily against
Pa,ndit Jawaharlal Nehru and Minis-
ters, but they listened patiently to the
speeches. Those days have gone. To-
day's Congress is a muscleman Con-
gress. They shout about one nation
at time. (Interruptions). You do not
have any patience. This is your style

>f functioning.  (Interruptions).  Very
often in this House I hear the cry of
one nation. Not only from the Trea-
sury Benches but from the Members
on this side also we hear that we are
for one nation. We are for one na-
' jon. Of course, it was made one coun-
try, but this country consists of many

lationalfties. You should not forget
fhis.

SHRI VISHVAIIT PRITHVUIT
SINGH (Maharashtra). Not many na-
tionalities, only one Indian nationality.

SHRI V. GOPALSAMY; They speak
about one nation. At the same time
ihey forget that when they speak of
one nation, they imply only one party
vule—meaning Congress (I) rule. If
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any political party does not suit their
purpose, does not toe their line, its
government  will be  dismissed. In
Pondicherry the Government was dis-
missed because the Chief Minister of
Pondicherry participated in the confer-
ence convened by Mr. Hegde at Ban-
galore. So that caused inconvenience
to you. So that government was dis-
missed. 1 agree with Mr. Ramachan-
dran that three members defected, in-
cluding the Deputy Speaker. But,
Sir. . . . you please listen. (Interrup-
tions) You don't have the patience to
listen.

THE VICE-CHAIRMAN (SHRI
SYED RAHMAT ALI): Just a minute,
Mr. Gopalsamy-'. Kindly don't inter-
rupt the speaker. If any one of you
wants to speak, I can give you a
chance.

SHRIMATI MONIKA DAS (Karna-
taka): His intention is only to utter
"Congress (I)". Let him give some
concrete suggestions.

THE VICE-CHAIRMAN (SHRI SYED
RAHMAT ALI): Mrs. Monika Das, if
you want, I can call you. But no inter'
ruptions, please. Otherwise this will
go on.

SHRI V. GOPALSAMY: The Janata
Party, the Muslim League and the
Marxist Party extended support to wus.
And Mr. Ramachandran, the then
Chief Minister, went to the Governor's
Palace and he said: "Here, 1 have got
support of these partiess. So I am
ready to prove my majority in the As-
sembly. I am prepared even for the
counting of heads. You convene the
Assembly and I will prove my strength
on the floor of the House". Why was
that not done by the Governor? The
Government has no answer for that.

Sir, here it is different situation
in Jammu and Kashmir. Dr. Farooq
Abdullah's  Government was  dismissed
and you found a quisling in the name
of Mr. G. M. Shah. He was given
the opportunity. He was given one
month's time. Different standards are
applied; different scales are applied by



233 ™ pondicherry
Appropriation

the Government—i.e. the Congress (I)
Government.  (Interruptions)  Yes, ac-
cording to your own convenience, ac-
cording to your own purpose. Why
was that opportunity not given in Pon-
dicherry when he was prepared to
prove his majority on the floor ol' the
House?, If you believe in democracy,
why that opportunity was not given?
(Interruptions)  That is- the simple
question for which you have no an-
swer. You can shout in the House.
But you have no respect for demo-
cracy.

Sir, four bye-elections took place in
Tamil Nadu. Why have you not con-
ducted the elections in Pondicherry?
To this question you have no answer.
If you really believe in democracy.
You are scared to face the people; you
are not prepared to face the people.
(Interruptijons) Yes, if you have got
the guts, you go and face ihe people
of Jammu and Kashmir. If you have
got the guts, you go and face the peo-
ple of Sikkim, go and face the people
of Punjab. But you have no guts.
You are very much scared.

SHRI K. MOHANAN (Kerala): They
are- like Punjab terrorists. (Interrup-
tions) .

SHRI V. GOPALSAMY: Sir, they
talk about a very- powerful Central
Government. Sir, we should not for-
get the past. This country consists of
different  cultures,  different  civilisa-
tions, different ethnic groups. The ori-
ginality and individuality of these dif-
ferent ethnic groups should be pro-
tected in this country. But I am very
sorry to say that the Central Govern-
ment, the people who are running the
affairs of the Central Government do
not realise the importance of this.
That is why you are facing problems
in the north-east; that is why you are
facing problems in Punjab; thatt is why
you are facing problems in Kashmir
and that is why you are facing prob-
lems even in Bihar. The minorities
have lost faith in you.
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Sir, there was a very powerful cen-
tral government during the Mauryan
Empire. What happened?. (Inter-
ruptions). . .

SHRIMATI MONIKA DAS: Wh;
happened ..  (Interruptions). . .

SHRI V. GOPALSAMY: You don'i

know anything about history. Please
keep quiet; don't disturb me. . . (In-
terruptions). . .

SHRI JAGESH DESAI (Maharash-

tra): Sir, point of order.

SHRIMATI MONIKA DAS: In the
beginning he attacked Congress (I)—
that is his intention. Again he is get-
ting angry. He does not have any con-
crete subject and so he is getting
angry. Congress (I) is his subject.

SHRI JAGESH DESAI: Sir, can any
hon. Member ask another hon. Member
. to shut his or her mouth?

"SHRI V. GOPALSAMY: If ,ou go
on interrupting me like this. . .

SHRIMATI MONIKA DAS: Sir
these people are spoiling the image oi
the whol, country.

They

Freeaer (o €13 W W ): v
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do not kfl
how to behave' with Members.

SHRI S.'W. DHABE; How can the}".
(Interruptions).

SHRI JAGESH DESAL: Sir, I want
ruling from you. Can he ask a Mem
ber. . .(Interruptions). . .
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SHRI V. GOPALSAMY: So, Sir, the
dictum ot a very powerful Central
Covernment will not serve the pur-

ise. The federal concept should be
accepted. Otherwise, you are treating
the States as dole recipients, you are
treating the States like subject-States.

In 1969 when Madam Gandhi had a
minoriy Government, we supported her
welfare  measures and policies, but
when Emergency was declared in 1975,
we were not directly affected at all;
We had very good relationship with
Madam Gandhi, we had very good re-

lationship  with  Congress. .(Interrup-
ts 'tis). . .
THE VICE-CHAIRMAN (SHRT

SYED RAHMAT ALI): Let hirn say
anything he likes. Why should you
suggest to him?

SHBI V. GOPALSAMY: But when
We opposed Emergency, because Jay a
"Prakash Narayan, a great leader, was
>Ut in a dark cell, we incurred the
wrath of Madam Gandhi and Congress
and our Government was. dismissed. In
*J 990 we- entered the platform with a
jeommon programme te serve the peo-
ole, but when things ware not -carried
4a the democratic way by Mrs. Gandhi
leaders  went and  participated in
the oppeiition leaders' meeting. The
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Chief Ministers' meeting was convened
by Mr. Hegde. .(Interruptions).

When we participated in the conven-
tion convened by Mr. Hegde, then you
found that the DMK was not fulfilling
its promise and so we were dismissed.
You have no guts to face the people
Not only that.

Sir, many Members raised the sub-
ject of Anglo-French Textile Mills.
What are you doing about it? Are you
really interested in people's welfare?
Seven thousand five hundred people
are suffering. Thirty workers of the
textile mill have committed suicide.
Forty  thousand people are  really
suffering due to this, but you are not-
prepared to take anj

Sir. the famous JIPMER Hospital
also is facing de-recognition due to
shortage of faculty members. Though

this is a serious problem, you have
not- taken any steps fo solve it.

Sir, 1 understand that they have
proposed to open a Central university
there. In that case. I would request

them that; the Central university should
be named after Anna. Sir, before 1
conclude, I would like to say one thing
about article 356 which was quoted
by Mr. Dhabe, which was  applied in
some of the States, which is being ap-
plied from 1959. We moved an amend-
ment to. scrap article 356 through our
DMK  Leader of the Parliamentary
Group Mr. Murasoli Maran, but it wa.i
not supported by some political parties
here.  But the very same people now
come and say that article 356 will have
to be scrapped. Whether they have
changed their mind or it is a double-

standard. If seems they have chang-
ed their mind. As long as article 356
is there, whichever party comes tr»

power, whether Janata or Congress.
they will be templed fo wuse that arti-
cle. So that article should be scrap-
ped. When you do not respect the as-
pirations and the feelings ef the peo-
ple, the minorities, the ethnic groups.
the nationalities. I warn you that the
unity and integrity of this country IS
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in jeopardy. You foil to see the writ-
ling on the wall. That is yhy you are
facing problems even in Bihar; thai' is
why you are facing problems in the
north-east, in the west and also in
Kashmir. So this one nation they
rather one party, rule will demolish
the structure of India. I warn you.
Yoa have no guts to face the people
You are not there for democracy. You
have murdered democracy. You have
forgotten the stock slogan of socialism
even.

SHRI VISHVAIJIT PRITHVUIT
SINGH: Mr. Vice-Chairman, Sir, it is
all very well that you can allow a cer-
tain amount of parliamentary beway to
criticize another party, but when a
Member uses vituperative language
about a party which has been duly
elected, about a party which has al-
ways: conducted elections on time,
when certain words are used about
that- party describing it as a murderer
of democracy, I am afraid this is verv
wrong. I am afraid something should
be done about this, to control this. I
can understand their ire at not beins
elected. But- that does not mean that
you lake it on us. We are the repre-
iatives of the people.

SHRI V. GOPALSAMY: 1 may
change my words and say that they
are trying to wipe out democracy and
you have wiped out democracy. So
you- have no right to speak about
democracy. Therefore, I condemn the
action ef the Government. Not only
that. That Government has* been pro-
moted. Now the Government In
Madras is handling the affairs cf
Pondicherry also. The people of
Pondicherry and the people of Tamil
Nadu are very much ingry. Vou come
to the polls and they will give a
lesson.

SHRI T. THANGABALU (Tamil
Nadu); Mr. Vice-Chairman, Sir a
number of friends have spoken and
participated in  the  Pondicherry
&gpr<H>riatk>n Bill debate. 1 would
lika to place certain facts before the
august House before I support this
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Bill. Sir, the Union terrifory of Ram-
dicherry had been progressing in {he
past when it was under Congress
regime and also the Union {erritory
was in a position 1o develop in all
walks of life because of selfless anfl
devoled Congress leadership vwhe
the Congress Ministry was ther=. Soor
after the United Front Government
led by the DMK Parly came, progregs
came to a standstill. The DMK regime
was not  dedicaled to the inleresls
of the people and was not interestefl
in the welfare programmes. In fael,
Sir, after the Congress regime Lhert
were no development projects and ne
schemes were implemented by tHe
regiona! and parochial rule jn Pondi-
cherry. Sir I am happy to note that
I’umii‘uhcrr.\-':ut present  undey {He
President's rule is fulfilling {the com-
mitments of ow Heloved Prifie
Minister Shrimati Indira Gandhi ¢
the people of Pondicheryy

ang il. is progressing by
AT

APS implementing the Prime Jli-

nister's 20-point  progrintm
in a very efleclive manner. It Js
also cnsuring a clean and honet
administration, Sir, the DMK was
ruling the Stafe, nol only from 1830
but even before. It was p fact JHbt
the DMK Government had never in
their mind the need to safe guard Ihe
norms and dufies fo the peopla o7
the Stale. They were indulging opnly
in corrupt malpractices. Thal is why.
(Interruptions)

SHRI MIRZA  IRSHADB3IG
AIYUBBAIG (Gujaral): A poinl of
order Sir. This is his maiden speech

SHRI 7. THANGABALU . Whaléver
it is.

SHRI V. GOPALSAMY: That ~is
why 1 have alliwed him (o xpelik
(Inteyruptlions).

SHRI T. THANGABALU: You e
not my magler fo allow me

At this juneture, Sir, ! would likg do-
make it clear and point ouf that Lhe
DMHE Party and other Oppesition nar.

fies in fhits august TTonse e
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misleading not only the House but
outside also. They say that the
Central Government headed by our
beloved Prime Minister, Shrimati
Indira Gandhi, dissolved the Pondi-
cherry Government as it was headed
by the DMK leadership. Sir, further
sewnal Opposition Members of this
august House say that the Centre
would never allow the oppositioni
parties to continue in office, but
impose President's rule. They level
the charge- that the Congrees Govern-
ment at the Centre is destabilising
the democratic values and norms. Sir,
I would like to remind Mr. Gopal-
samy, my learned colleague, that his
leader was the first man who came in
1980 to the Centre and requested the
hon. Prime Minister to dissolve the
elected AIADMK Government.

SHRI V. GOPALSAMY: He is
misleading the House. (Interruptions)

SHRI T. THANGABALU: Sir. my.
friend may not have forgotton tha't we
were also part and parcel then. And
I request him not to misuse this
august House by false presentations.

SHRI V. GOPALSAMY: He is
pie are misleading.

SHRI T. THANGABALU: Sir, the
DMK Party and the Congress Party
were ruling the State from 1980 elec-
tions. The Congress (I) and the DMK
gave a joint manifesto to the people
of Pondicherry, and the DMK led
coalition  government remained in
power for three years. Sir, the DMK
Chief Minister wa9 never interested
in fulfilling the commitment given by
the coalition partners. Also the DMK
Party, the Leadership there and par-
ticularly the Chief Minister and other
Ministers misused the very offices of
Chief Minister and other Ministers
""and functioned in an indifferent
manner to safeguard only the interest
of'the DMK partymen at large. That
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is why, the Congress Party was com-
pelled to withdraw their support tc
the DMK Ministry there. Sir; at tha!
juncture the DMK lost its majority
and it had only eleven Memoers. They
had 14 elected Members, and their
own-Members defected from that
party and came away.

Mr. Gopalsamy was saying that they
were not given an opportunity to show
the strength in the House. I would
like to remind this august House that
Mr. Ramachandran went to the Go-
vernor and told that he wanted to
contest the majority. At the same
time he was telling that the Janata
Party was supporting them. I am
told, Sir, it is a fact, a written fact,
a well known fact that the Janata
Party in Pondicherry refused even
though Janta Party high Command,
directed them to support the DMK.

SHRI V. GOPALSAMY: H. is
misleading.

SHRI T. THANGABALU: You do
not know. It is there. It is written in
the newspapers also (Interruption)

THE  VICE-CHAIRMAN (SHRI
SYED RAHMAT ALI) : No interrup-
tions please.

SHRI MIRZA IRSHADBAIG AIYUE-
BAG: The facts are against you:

SHRI T. THANGABALU: 1 will tell
you when the elections are there.
Do not worry.

SHRI V. GOPALSAMY: You are
finished in Tamil Nadu. You can sit
on the shoulders of somebody else.
You are already finished. The tomb of
Congress in Tamil Nadu has already
been erected. Your Party has been
buried in Tamil Nadu. You sit on the
shoulders of some body. Your Cong-
ress Party has been buried thousand
fathoms deep.
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SHRI PAWAN KUMAR BANSAL
(Punjab): Where are you?

SHRI V. GOPALSAMY: Our party
can stand on its own legs in the com-
ing elections and we will win. But
your party has no basis to win elec-
tions.

THE VBCE-CHAIRMAN (SHRI
SYED RAHMAT ALI). Mr. Gopal-
samy what is this going' on? For
God sake please do not interrup. We
are in the Parliament.

SHRI T. THANGABALU: The
Congress Party in  Pondicherry did
not like to have any truck with the
regional andl fllarochial D.MK,
party. The people of Pondicherry
should not be deprived of the rights

and moral values. That is why the
D.M.K. Government could not last
long. And they are their own failures.
Sir, my friends on the opposite side
were talking about Sikkim, Punjab
and Jammu and Kashmir. Sir, 1
would like to point out here that in
Sikkim the Congress Party was ruling
and it is the responsibility of the
Congress-I High Command to dismiss
or to hav© our party Chief Minister
there. My friends on the opposite
side have no right to interfere in our
party affaire. They have also men-
tioned that we have dismis-ed Dr.
Farooq Abdullah's Government in
Jammu and Kashmir. The fact is
that  Dr.  Abdullah  lost  majority
and he has no right to continue as
Chief Minister. Dr. Abdullah lost

majority because of his failure to
to mannage the law and order situation
in his State where anti-social elements
were raising their ugly heads and
threatening the country's unity and
integrity. It is not our mistake if he
failed in his duties as Chief Minister.
An h»n. Member also alleged that we
had installed G. M. Shah's Govern-
ment there. I want to enlighten my
friends on the other side that on 31st
of July, 1984 Mr. G.M. Shah proved
his majority on the floor of the
House . (Interruptions).
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THE VICE-CHAIRMAN (SHRI
SYED RAHMAT ALI): We should not
convert this House into a talking"
House. Please cooperate with me an
do not interrupt Mr. Thangabalu.

SHRI T. THANGABALU.- On
July when the Governor summoned
the Assembly to enable Mr Shah to
prove his majority one hon. Member
remarked that Speaker of the Assembly
was not allowed to preside. Sir, I want

to put the records straight. The Spea-
ker had lost the confidence of th
majority of the Members. That was

why he was removed. Even after his
removal in a democratic process . the
Speaker was clinging to his chair and
warranted the Members of the Assem-
bly to throw him out. Therefore my
was not vacating it—and the situation
friends on the other side cannot call
it an undemocratic method. 1 say he
had been thrown out in a democratic-
method. They also talked about' demo-
cracy. Sir, the Speaker has no right
to disqualify any Member of the As-

sembly. That right ia only with the
Courts. That was why he was re-
moved. He had not followed

democratic norms.

My friends on the other side also
referred to dissolution of many As-
semblies. In this connection, I wo
like to present one very important fac-

tor. Sir, the Central Government is
allowing some opposition ruled State
Governments to function. We ki
that the Janata Government in Kar-
nataka is in minority and still we ai’
allowing it to function. During thf
Janata rule in 1977 in the counti;
they  dismissed  democratically  elected

Assemblies. At that time our
in many State As-
semblies. Even then the Janata Gov-
ernment  dissolved th, Stale Assemb-
lies. And for that at that time they
never cried. Because they are affects
now, because they have lost the majo-
rity now, they are crying. This is verv
unfortunate in a democratic set-up.

Sir, the Anglo-French Textile
in Pondicherry had remained
for the past 14 months. Because of thi?

State
party had majority

Milk
closed
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closure, 7,500 workers and a total ol
40,000 people have been_ affected. And
because of the suffering, 30 workers
have committed suicide also. To avoid
further crisis, I request the Govern-
ment of India to take over the
Anglo French Textile Mills,
and hand it over to the NTC for
smooth functioning, to avoid a further
tragic situation in the Union Territory.

Sir, it has been the desire of .the
people of Pondicherry that they must
have an engineering college. Sir, the
proposed Pondicherry Engineering
College, which has been a felt need
for a long time, and the proposed Cen-
tral University should be established
immediately;

Pondicherry has got a very good
sea coast ,nd I urge upon the Govern-
meat of India, on behalf of the people
of Pondicherry and the fishermen, tha'
Pondicherry should have a fishing har-
bour. I appreciate that the Central
Government had laid the foundation-
stone for an airport in Pondicherry
and also for a fishing harbour. Bui
they are not coming up. Hence I re-
quest that the Central Government
must allocate more funds for speedy
development of IThe aerodrome and the
fishing harbour.

Sir, another disturbing feature in
Pondicherry is that there is discrimina-
tion about freedom fighters in Pondi-
cherry. In fact about 450 freedom
fighters hav, not been recognized,
though they are eligible for the free-
dom fighter's pension. 1 would urge
upon taie Government and the Home
Minister, through this august House.
(hat they should see that no freedom
fighter is  discriminated against and
the freedom fighter's pension is given
in Pondicherry on par with other
Stales.

Then there is a demand of the Gove-
ernnuait employees in Pondicherry that
Pondicherry should be declared a B-2
city. >'f this is done, they may get some
monetary benefit and the majority of
the \ opillalion will also get some bene-
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fits. I wurge upon the Government of
India to concede their genuine demand
and declare Pondicherry as a B-2 city.
Also house rent allowance should be
given to the Government employees
in Karaikal, Mahe and Yanam.

Sir, in Pondicherry, there is no
major industry at present. I urge upon
the Government of India to sanction
more Central projects so that the ter-
ritory can economically develop to ful-
fil the aspiration of the people.

Sir, in Pondicherry, there has always
been shortage of electricity. [ urge
upon the Government of India and
the hon. Prime Minister to give regu-
lar supply of electricity to meet the
needs of the people, and free of cost
to the agriculturists.

Sir. while concluding my speech. I
once again congratulate the Central
Government ,nd our beloved Prime
Minister, Shrimati Indira Gandhi, for
the imposition of President's rule in
Pondicherry at the appropriate time to
safeguard the interests of the people
of Pondicherry.

Sir, in this House as well as in the
other House and"In public, our beloved
Prime Minister has always been saying
and assuring the people of India and
particularly the people of Pondicherry
that elections will be held in due
course and at the appropriate time. So
I request the hon. Members not to cry
for these things. I may tell them that
the Government is not willing to have
President's rule always. In the inter-
est of the people of Pondicherry,
elections will be held at an appro-
priate time. So I request the hon. Mem-
bers to keep quite till the pled ions are
held.

Necessary  allocations  have  been
made in this Bill as indeed necessary
funds were made available m the
past loo. It is due to the fact that
President's rule is there that the
people of Pondicherry ara able to get
proper care and right resources and
they arc very happy today unlike
during the previous DMK regime.
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SHRI KRISHNA KUMAR BIRLA
(Rajasthan): On a point of order, I

- never said.
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{(Interruptions)

SHRI KALYAN ROY (West Ben-
gal) : It is good tbat we have good de-
fenders of MT. K. K. Birla.
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PROF. C. LAKSHMANNA (Andhra
Pradesh) ¢« Mr. Vice-Chairman, while I
stand to speak on this Bill, T feel
sorry ior the people of Pondicherry. I
feel sorry because in the first instance
they were denied the opportunity to
be ruled by an elected Government. As
if it yas not enough, they have been
denied an opportunity to be ruled even
by a Governor. Now they are ruled by
a Governor, sitting some IOO miles
away. He has to look after them.

Whenever the question of pulling
down properly elected Governments is
raised, the Congress (I) Party always
brings in the dismissal of certain State
Governments by the Janata Party. I
would like to go on record in
this Houue that I do not ap-
approve of the action of the Janata
Government in dismissing State Gov-
ernments. But there is a difference.
There is a difference between whn
was done by the Janata Government
in 1977 and what is being continuous-
ly done by the Congress Government
at the Centre.

I may accuse Janata Government "of
foolishness. Biit' I cannot accuse them
of craftiness which is the sole preroga-
tive of the Congress(I) Go-ernment.
I can accuse Janata. Government of in--
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solence or arrogance. But I cannot ac-
cuse them of manipulation which is
the sole prerogative of the Congress
(I) Government. I will show how.

The Janata Government did not cre-
ate defections. They did not make
peopl, change sides. But you, having
made the people change sides, did not
:are for the spirit of the Constitution
or spirit of democracy. You went only
by the letter of the Constitution and
democracy. This is exactly what is be-
ing done by the Congress (I) and what
has been done over the last several
years. Therefore, Sir, while I do not
approve of the action that has been
taken by the Janata Government in
1977, 1 will, in stronger terms, in much
more vocal termSj in much more acute
terms, condemn the action taken by
the Congress (I) Party over a period
of several years in bringing down the
properly  elected  Governments. Sir,
this is the second point which I wanted
to make.

Now, I come to the third point. Here
was an opportunity, a great opportu-
nity, for the people of Pondicherry to
be ruled by a very enlightened and
broad-based  Union  Government. My
simple question is this: Has there been
any blueprint prepared for the deve-
lopment of Pondicherry during the last
one year or so? You see, the previous
Government of th, DMK-Congress (I)
alliance in Pondicherry was corrupt
and was not doing anything at all
and, therefore, it had to be pulled
down by manipulation, by creating de-
fections, and so on and so forth. But
what happened in one year's time to
the present Government in Pondicherry
which Ts there by proxy, that it has
not prepared a blueprint at all for the
development of that area? Even now
we have not heard from the Union Go-
vernment as to what they are going to
do for the people of Pondicherry for
the' remaining period of four years.
This is the third point which 1 wanted
to make.

Now, Sir, my next point is this: We
have been talking about, and we have
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been hearing about, the likely polls all
over the country. But, in the same
way, we do not even hear anything
about the elections in  Pondicherry
though the Government of Pondicherry
was pulled down nearly a year back
and there has been one extension and
another extension is being sought now.
Still not a statement is being made by
them, by the Government, that they
are going to hold the elections there.
I am saying that it is not convenien'
to them. But I might say that the-
are not even saying whether they are
holding the elections in a short period
or alongwith the general elections. No.
No such statement comes forth. Even
now th, possibility is that the elections
may not be held at all there because
that is more convenient to them. This
is the fourth point that I wanted to
make.

Then, Sir, T would like to mention
one mo,re thing. The elected Govern-
ment was removed and the Lt. Gover-
nor was transferred. Is this country
devoid of all talents? Is there not one.
person among the so many crores and
crores of people in this country who
could be appointed as the Lt. Governor
of Pondicherry? What is the difficulty?
Is it not possible for the Union Gov-
ernment to find one person who could
administer ~ Pondicherry as the Lt.
Governor there? What is the difficulty
and why is the Lt.-Governor not being
appointed? Therefore, Sir, I would say
that the Union Government, if its
professions of democracy if its pro-
fessions of concern for the well-being
of the people, are genuine, should try
to give what is legitimately due to the
people of any area and here, in this
case, Pondicherry. 1 would, therefore,
appeal to the Union Government, who
are the persons now who are in charge
of Pondicherry, to at least appoint the
Lt.-Govemor or at least to assure the
House that they are going to appoint
a Lt-Governor to rule Pondicherry in
a very short time, in fifteen days, in
twenty days, or something like that.
But even that is not forthcoming from



251 The Pondicherry
Appro priat io) 1.

[Shri C. Lakshmanna]

them and I would like to ask why.
Here, Sir, I would like fo caution
some oi: our own friends who have, at
varying times, been trying to be part-
ners with a manipulative system which
is known as the Congress (I) Party.
Even amongst us here there are some
now who are trying to be close to
them. But they should learnt the les-
sons of history. It happened with Mr.
Charan Singh; it happened with the
DMK in Pondicherry. And it will
happen to any political party which is
likely to. be in alliance with them be-
cause that party has only one aim,
namely, to be in power. To be in
power, I think, is the legitimate aim of
any political party and I do not find
anything wrong. Nonetheless in order
to be in power to do illegitimate things
to, be in power to do manipulative
things and to be in power to do crafty
things—this is the only thing which I
object to. Therefore, I would like to
give a friendly warning to some of
the friendly parties who are now with
the Opposition and who are trying to
hobnob with the Congress (I) that
their fate would be the sam© and they
should beware of the great dangers
that are there. Therefore, I would re-
quest the friendly parties in the Oppo-
sition to be united and not to hobnob
with the Congress (I) Party. Let them
take care of themselves.

With these words, Sir, now I would
like to repeat that at least there should
be the appointment of a Lt.-Governor,
that there should at least be some an-
nouncement regarding the elections
and at least there should be a Dblue-
print given to the people of Pondi-
cherry for its development. I do not
want to go into the details as to how
a Central University has been denied
to Pondicherry for a very long time. ,
A port has been denied for a long time.
Instead of this, as my learned friend
has pointed out, the foundation-stone
haa be«n laid for a port, Inner port,

[ RAJYA SABHA ]

(No. 2) /1;7/"T984 252

but nothing comes forth. (Time bell
rings). One thing I have noticed: Lay-
ing foundation-stones has been a very
special prerogative, a particular, special
technique of Congress (I). 1 just want
to share with you, in my State there
is a river valley project, for which
there has been a foundation stone laid
seven times, and only when a non-
Congress Government came to power
there is some hope of realising what
has been only a foundation stone pro-
ject several times. With this, Sir, I
swould like to appeal to the Congress
(I) to at least announce some develop-
mental activities through a blue print.
because they cannot get anything else,
and thereby fulfil the aspirations, ful-
fil the needs, fulfil the dreams of the
people of Pondicherry. If you do that
I think I will be grateful even to this
extent. In view of what I have said.
I oppose this Bill.

THE VICE-CHAIRMAN (SHRI SYED

RAHMAT AU): Reply by the hon.
Deputy Minister in the Ministry °%*
Finance.

SHRI JANARDHANA POOJARY:
Mr. Vice-Chairman, Sir, I am grateful
to the hon. Members for their contri-
bution in this debate on the Pondi-
cherry Appropriation Bill. Sir, the
hon. Members have touched upon the
political issues as well as the economic
issues. The political issues have been
earlier discussed in detail on the floor
of the House. So far as the economic
issues are concerned, I am going to
touch some of the important points
raised by the hon. Members.

I am sure. Sir, the hon. Members
from this side and that side are in-
terested in the welfare of the people
of Pondicherry and also their economic-
development. Now, whether the pre-
sent administration has done any effec-
tive job in the administration so far
as the economic developments are con-
cerned, Sir, if I first briDg to your
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notice about the performance of the
administration in Pondicherry, I may
just bring to your notice the targets
and also the achievements.

So far as the irrigation potential is
concerned, the hectares that have been
covered, the target fixed was 360; the
achievement is 430 hectares. Oilseeds,
in terms of tonnes, 12500 is the target;
the achievement is 12,800. Families,
covered under IRDP the target wa*
2400—1 am referring to 1983-84«-the
achievement is 2415. Under NREP the
number is about 2 lakhs and 32 thou-
sand as the target; the achievement is
2 lakhs 34 thousand. Drinking water
problem: the villages to be covered
were 23 as per th, target; the achieve-
ment is 24 villages. Construction as-
sistance: the number of families cover-
ed was 2450 as the target, the achieve-
ment is 3755. Slum population cover-
ed: the target is 4000, the achievement
is 16,000. EWS houses: 200 is the target
the achievement is 1318. Pump-sets
which were emergised: 100 is the tar-
get; the achievement is 168. Family
planning sterilisation; the target is
4100; the achievement is 5858. Uni-
versalisation of elementary education,
enrolment in age-group of 6—14: the
target is 5000; the achievement is 5290.
Fifty new fair price shops were open-
ed. Now. so far as the Prime Minis-
ter's Educated Unemployment Scheme
is concerned, the target was 450 bene-
ficiaries, whereas 418 people were
covered'.

This is the performance of the pre-
sent administration during 1983-84.
The hon. Members from the other side
and from this side are interested in
the welfare of the people and in their
economic development. la far as poli-
tical issues are concerned, as I stated
earlier, thev have been discussed in
detail on the floor of the House.

Coming to the projects which are
being taken UD, so far aa Arlam Kup-
pam rjroieet is concerned, it has been
sanctioned and the cost of .the pro-
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ject is 841 crores. So far as Fort
Fishing Harbour is concerned, it has
been sanctioned at a cost of Rs. 6.49
crores. So far as fishermen are con-
cerned, about 9000 families have been
covered under the Group Accident In-
surance Scheme and the cover against'
death has been to the tune of Rs. 15,000
Coming to education, an engineering
college is likely to start soon. A cen-
tral university has been sanctioned.
The estimated cost of the stadium
would be Rs. 3 crores. Rs. 50 lakhs
have been sanctioned during 1934-85.
So far as airport work is concerned,
land acquisition is at its final stages.
Industrial ~ Training Institution  for
Women wiH be started with electronics
So far as housing is concerned, 1318
house sites have been given. From this
point also, we can say that the per-
formance of the present administra-
tion is good. Keeping in view the pro-
jects that have been sanctioned and
the work that has been taken up, no-
body can say that the people of Pondi-
cherry have been neglected or that the
Administration is not doing anything.
Under these circumstances, my humble
submission to the House is that we
should not criticise the Administration.
Let us not let down the Administra-
tion. When the performance is good,
we should not demoralise them by say-
ing that the performance is bad. We
have to criticise if the performance is
bad. Here We should not look at party
affiliations. We have to criticise if
there is deficiency or if there is short-
coming and we have to bring them to
the notice of the Administration. But
when there is no deficiency and the
performance is better as compared to
1982-83 and 1983-84, particularly dur-
ing the present Administration, why
can't we admire them or why can't
we give them a word of appreciation?

Coming to some of the points raised
by hon. Members, Mr. Dhabe, who is
not nresent here, stated that under the
Public Debt, the amount that has been
shown is 6.77 crores out of 77.11 crores.
This commitment has been made to
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meet the Interest commitment and also
to meet the Central Government loan.
So far as this aspect is concerned, it
was already included in the Budget for
which the vote on Account has been
passed earlier.

Poojary!

Coming to the difficulties of the
Anglo-French Textile Mill, I have to
say that we are all concerned about
ih, plight of workers. 7000 families
were involved. It has been stated that
about 40,000 people are involved. The
modernisation was taken up and it
was earning profit's in 1979. It started
incurring loss after 1981. What is the
reason?  According to the  present
study, if is not financially viable. Apart
from that, some new promoters have
also come up to take up the manage-
ment. They have put forward some
conditions. They say that there is
surplus labour and that there should
be retrenchment. Then, they say that
there should be seven day work. If I
am not mistaken, these are the condi-
tions which they have been placing
before the Administration. Now, Sir,
we have to think in one aspect. We
say that earlier there was exploitation
by the management. Now the time has
come in the country to realise not only
from this side but even from that side
ana for the people of this country also
to realise that from the management
and also the administration point ol
view there should not be exploitation
of the labour. What is happening in
the country? It has been stated that
there is mismanagement. Even accord-
ing to a study conducted by the Re-
serve Bank of India about the sick
mills, 52 per cent of the sick mills have
gone sick because of mismanagement.
And because of want of power and
raw materials also, the mills have gone
sick. And we cannot ignore another
factor also. The labour is also contri-
buting. When there is surplus labour,
why cannot the trade union leaders
come and sit together and consider
the plight of the workers? The Mem-
bers from tfiat side refered to the deaths

[ RATYA SABHA ]

(Amdt) Bill, 19&4 256

that have taken place and they said
that 31 people have died and they com-
mitted suicide because of poverty and
because of the closure of the mill
When the fact is like that, why cannot
we sit together and why cannot we
give a particular direction?

Sir, the 20th point in the 20-point
programme is the efficiency in the
public sector enterprises. When we are

ing to do that, why can't we Qo it
Iff the private sector also? Why can't
we' think of improving the efficiency
in the enterprises including the public

sector and the private sector?

Therefore, Sir, my submission would
be that when this is the plight of the
workers, why can't the workers also
join us?" Why can't we sit together
and think of the problem and think
whether th, Administration can take
up the opening of this mill? And one
proposal has come from the Ex-Gover-
nor of Pondicherry to the effect that
there should be the Pondicherry Tex-
tile  Corporation, thereby taking up
the administration of not only this mill
but also the other two mills. This pro-
posal has been to the effect that we
have to take up the administration in
the interest of the workers. And this
proposal is under th, consideration of
the Government. Not only that. Even
the IDBI and other financial institu-
tions are also interested. On behalf
of the financial institutions, I can also
assure the House that they are also
very serious about it and they wiH
also take these into consideration.

With these words, Sir, I conclude.

THE VICE-CHAIRMAN (SHRI SYED
RAHMAT ALI): Th? question is:

"That the Bill to authorise pay-
ment and  appropriation of  certain
sums from and out of the Consoli-
dated Fund of the Union territory-
of Pondicherry for the services of
the financial year 1984-85 as passed
by the Lok Sabha, be taken into con-
sideration."

The motion was adopted.
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THE VICECHAIRMAN (SHRI SYED
RAHMAT ALI):: We shall now take up
clause by clause consideration of the
BUL

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI JANARDHANA
Sir, I beg to mo,ve.

POOJARY:

"That the Bill be returned."

The question was put and the
motion was adopted.

THE ESTATE DUTY (AMENDMENT)
BILL, 1984

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): Sir, I beg to
move:

"That the Bill further to amend
the Estate Duty Act, 1976, as passed
by the Lok Sabha, be taken into
consideration."

Sir, the Bill seeks to amend the
Estate Duty Act mainly with a view to
excluding agricultural lands from the
levy of estate duty under the Central
enactment. As the hon. Members are
aware, estate duty in respect oi agri-
cultural land is a State subject. Par-
liament haa, however, been empowered
to legislate on this subject by virtue
of legislation to that effect passed
under article 252(1) of the Constitu-
tion by the Legislatures of various
States, except the State of West Bengal
and the State of Jammu and Kashmir.
Sir, the yield from estate duty in res-
pect of agricultural lands has, however
not been significant. For example, the
estate duty attributable to agricultural
land amounted to about rupees one
crores in the financial year 1982-83 and
Rs. 70 lakhs in the financial year

1983-84. Our experience is that the
valuation  of  agricultural land also
leads to administrative difficulties and

litigation. Moreover, after the aboli-
tion of wealth-tax in respect of agri-
cultural lands, including plantations,
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there is little justification for continu-
ing the levy of estate duty in respect
of agricultural lands under the Central
enactment.

Having regard to these considera-
tions, the Finance Minister had an-
nounced in his Budget Speech for

1983-84 that it is proposed to exclude
the levy of estate duty in respect of
agricultural lands from the ambit of
the Estate Duty Act, 1953. This Bill

has been introduced, after obtaining
necessary  resolutions from the State
Legislatures, to implement the an-
nouncement made by the Finance
Minister.

When the provisions of this Bill

come into force, the power to levy
estate duty in respect of agricultural
land will stand restored to the con-
cerned State Legislatures, which may
then enact laws for levying estate

duty in respect of agricultural
lands in  their  respective States.
The exclusion of agricultural
lands of purposes of the Cen-
tral levy would also result in a

considerable simplification of the pro.
Cedure  for  sponsoring  amendment
to the Estate Duty Act, as the desired
amendments could then be directly in-
troduced in and passed by Parliament
without following the special procedure
of obtaining resolutions from the State
Legislatures under Article 252 of the
Constitution ~ adopting  the  proposed
amendments.

The value of agricultural land in
respect of which estate duty is not
leviable under the Estate Duty Act,
that is, agricultural lands in the State
of West Bengal and the State of
Jammu and Kashmir is required to be
aggregated with the value of the other
property of the deceased for the pur-
poses of determining the rate of duty
applicable to such other property. With
the proposed exclusion of agricultural
land from the levy of estate duty under
the Central Act, the Bill also seeks to
omit the provision relating to aggre-

gation of the value of agricultural
lands in the said States.
The Bill also seeks to amend the

provision relating to the laying ot



